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Part II - Section 3 

 

केन्द्र-शासित प्रदेश लद्दाख प्रशािन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
Notification 

   Ladakh, the 16th of November, 2025. 
 

S.O. 133.- In exercise of the powers conferred by sub-section (1) of Section 303 of the Bharatiya Nagarik 

Suraksha Sanhita, 2023 (Act 46 of 2023) read with S.O. 2506 (E) dated: 

28.06.2024 issued by the Ministry of Home Affairs, Government of India,  the Administration of Union territory of 

Ladakh, having regard to the matters specified in sub-section (2) of Section 303 of the said Sanhita, hereby orders 

that whenever required, the following persons shall not be removed from the prison in which they may confined or 

detained: 

1. Persons accused of offences involving terrorist activities; 

2. Persons who are members of organized gangs committing heinous crimes; 

3. Any person whose removal from prison is likely to disturb public order and whose removal is not in public 

interest. 

By order of the Lieutenant Governor, Union territory of Ladakh. 

 

                                                                                                                  Sd/- 

(डॉ पवन कोतवाल, भ प्र से / Dr. Pawan Kotwal, IAS) 

मुख्य सचिव/Chief Secretary/ 

प्रशासननक सनिव /Administrative Secretary 

गृह नवभाग /Home Department 
 

 

 लद्दाख, 18 नवंबर, 2025  

 LADAKH, TUESDAY, NOVEMBER, 18, 2025  

भारत सरकार 
GOVERNMENT OF INDIA 
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(अनुपम भारद्वाज, ज क प्र से / Anupam Bhardwaj, JKAS) 

                                                                                                                                         अवर सचिव/ Under Secretary  

 

  

 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 

Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 

consequences and also for any other misrepresentation etc.” 


		2025-11-18T15:42:00+0530
	MICHAEL MANNY DSOUZA




